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Machinery for Protecting interests of 
Inter-State Migrant Workers 

2795. SHRI RA VINQRA VERMA : 
Will the Minister of LABOUR be 
pleased to state : 

(a )  whether Government have set 
up any machinery to protect the inter
ests of inter-State migrant workers; 
and 

(b) if so, the steps that have been 
taken since May, 1980 to protect such 
migrant workers? 

THE Mll'lISTER, OF STATE IN THE 
MINISTRY OF LABOUR (SH.RI T. 
ANJIAH) : (a) and (b). The Inter
state Migrant Workmen (Regulation 
of Employment and Conditions of 
Service} Act 1979 will be enforced ' 
immediately after the Rules are fina-
lised. In the Central sphere, 1.he 
Central Industrial Relations MarhinerY 
will administer and implement this 
Act. 

Absorbtion of coal and aSh handling 
workers 

2796. SHH.I BASUDEB ACH.ARIA : 
Will the Minister of RAILWAYS be 
pleased · to state : 

( a )  whether a decision has been 
taken to absorb all worker<;; engaged 
in coal and ash handling ; and 

(b) it ·not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ( SHRI 
MALLIKAR.TUN) :  ( a) No. 

(b) Since the receipt of coal traffic 
in Jocosheds is not uniform on all days, 
the work of coal handling, cinder 
picking, ash-pit cleaning in Iocosheds 
is generally done by private contrac
tors or Labour Contract Cooperative 
Societies. Also, the pattern of traction 
is undergoing rapid changes and the 
gauge conversion is in progre�, with 
the result the points of transhipment/ 
the location of steam sheds and the 
coal .and ash handling requirements 
will be shifting and finally the steam 

traction would be replaced by electric f 
diesel traction. Accordingly, the em
ployment of departmental la hour on 
such work has not been found suitable. 

Central Railway Cashiers 

2797. SHRIMATI PRAMILA DAN
DAVATE : Will the Minister of RAIL
W A Ys be pleased to state : 

(a} whether it is a fact that the 
Central Railway Cashiers are requir
ed to halt at night at varioua stationa
where strong rooms are not provid
ed nor are they offered with 1ull
fledged rest house facilities either;. 
and 

(b) if so, the reasons thereof? 

THE DEPUTY MINIST:Em, IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : ( a) and (b )i. No. 
Rest rooms have been constructed at 
big stations. At some important way
side stations, standard size strong 
rooms ha ve been provided with all 
amenities like folding Counter-cum-be� 
table, chair and water tap and similar 
arrangements are being made at a few 
other important way-side stations.  It 
has not been found feasible to provide 
lavatory in strong rooms as i t  would 
be unhygeinic to do s0. The staff can 
make use of the bath and lavatories 
avail able at the stations. 
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Taxes on Tourist buaea 

2801. S�I P. RAJAGOPAL NAI
DU : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state : 

(a ) whether it is a fact that Tamil 
Nadu Government has levied taxes on 
tourist buses; and 

(,b) if so, whether the Central Gov
ernment approved that measure? 

THE MINISTER OF STATE IN THE 
MINlSTI�Y OF SHIPPING AND 
TRANSPORT ( SHRI BUTp._ SINGH) : 
(a.) and (b) .  The levying of taxes in 
rPspect of motor vehicles is within 
the competence of the State Govern
ments. According to the information 
avail able, the Govt. of Tamil Nadu is 
said to have withdrawn the tax ex
emption that was earlier available to 
the vehicles. entering that State and 
opera ling under special permits under 
S0<"tion 6 'H6) of the Motor Vehicles 
Act, 1939. 

Cargo Berth for Paradtp Port 

2802. SHRI CHINTAMANI PAl\JI
GRAHI : Will the Mfnist�r of SHIP
PING AND TRANSPORT be pleased 
to state : 

( a) whether more cargo berths 
have been sanctioned for Paradip 
Port; and 

(b) if so, ·now manyt 




